


No.42
PS Alipur
U/s 379 IPC
Vehicle no. DL-1L AB 0608

30.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for cancellation of supardari of the

vehicle no. DL-1L AB 0608.

Reply filed by the IO. Same is gone through.

As  per  report  of  the  IO,  present  matter  is  under

investigation and final report is yet to be filed.

Considering  the  facts  of  the  case,  I  do  not  deem  it

appropriate to cancel the supardari of the vehicle, at this stage.

Hence, the present application is dismissed.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/30.06.2021



STATE Vs. Ishant Dora
FIR No.147/21
U/s 188 IPC 
PS Alipur

30.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 IO HC Anil through Video Conferencing. 
 None for the accused. 
 

 File perused. 

 IO seeks some more time to produce the accused on the

NDOH. Heard. Allowed. 

 Put up appearance of the accused / further proceedings on

02.07.2021.

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          30.06.2021



STATE Vs. Sanny
FIR No.240/21
U/s 188 IPC 
PS Alipur

30.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 IO HC Anil through Video Conferencing. 
 None for the accused. 
 

 File perused. 

 IO seeks some more time to produce the accused on the

NDOH. Heard. Allowed. 

 Put up appearance of the accused / further proceedings on

02.07.2021.

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          30.06.2021



FIR No.149/2011
PS Alipur
U/s 279/304-A IPC
State Vs. Trilok Kumar

30.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an application for  release  of  driving licence  on

supardari filed on behalf of the applicant/accused Trilok Kumar.

Heard. Report of IO perused.

It is submitted by Ld. Counsel for the applicant that the

driving licence of the applicant /accused was seized by the IO.

It is further submitted that the validity of the said driving licence

is going to be expired and he seeks the same for its renewal. 

Keeping in view the submissions, let Driving Licence be

released to the applicant for its renewal, subject to furnishing of

superdarinama in the sum of Rs.5,000/-.  However, accused is

directed to file the DL on record after its renewal. 

Application is disposed of accordingly.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/30.06.2021



FIR No.508/2020
PS Crime Branch
U/s 306/506/34 IPC
State Vs. Neha Jindals & Ors.

30.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application filed on behalf of the complainant

for seeking status report and monitoring of investigation.

Status report filed by the IO. Same is gone through. 

As per report, the investigation of the present case is still

under progress. 

Keeping in view the facts of the case and considering the

averments  mentioned  in  the  status  report,  IO  is  directed  to

conclude the pending investigation as per law and file the final

report at the earliest. 

Put up for filing of updated status report on 31.07.2021. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/30.06.2021



Protest Petition
in FIR no.0545/2016
PS EOW
u/s 406/419/420/467/468/471/474/
477-A/120-B IPC
Rajesh Aggarwal Vs. State of NCT

30.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the complainant/petitioner

Heard. Perused. 

This  is  protest  petition  filed  on  behalf  of  the

complainant/petitioner Rajesh Aggarwal.

Ahlmad has reported that the main case file is fixed for

31.08.21. 

Let the present protest petition be put up with main case

file on date fixed I.e 31.08.21.

IO is directed to file reply on the date already fixed.

Copy of the order be given to the IO for filing of reply.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/30.06.2021



FIR No.311/2021
PS Alipur
U/s 420 IPC
State Vs. Jamshed Khan

30.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Jamshed Khan.

It is submitted by the Ld. Counsel for the accused that

accused has nothing to do with the present case and he has

been  falsely  implicated  in  the  present  case.  It  is  further

submitted that accused is in JC since 21.06.2021.  It is further

submitted that accused has not known to the complainant or

his friend Deepa at any point of time. In view of the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the accused are that complainant has transferred Rs.10,000/-

to  the  Paytm  Account  of  the  accused  for  the  purchase  of

oxyzen cylinder,  but  when complainant  reached the decided



place to  collect  the oxyzen cylinder,  accused had not  come

there and also blocked the number of the complainant. As per

reply of the IO, accused did not join the investigation despite

service  of  notice.  Hence,  the  accused  was  arrested  by  the

Crime Branch. Allegations against the accused are serious in

nature. Co-accused is yet to be arrested. Investigation of the

case is at initial stage. 

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/30.06.2021



FIR No.120/2021
PS Alipur
U/s 380/411  
State Vs. Neeraj @ Dheeraj

30.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  grant  of  interim  bail  filed  on

behalf of the applicant/accused Neeraj @ Dheeraj.

It  is submitted by the Ld. Counsel for the accused that

accused  is  in  JC  since  11.06.2021.  Ld.counsel  for  the

applicant/accused requested for interim relief of 90 days in view

of the current situation of pandemic COVID-19. 

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same. Ld. APP further argued that

accused/ applicant is not entitled for interim bail in view of the

guidelines of  Hon'ble Superme Court and the advisory dated

04.05.2021 of Hon'ble High Court of Delhi regarding the current

situation of pandemic COVID-19. 

As  per  the  guidelines  of High  Powered  Committee

passed  by  Hon'ble  High  Court  of  Delhi  on  04.05.2021  and

11.05.2021,  some  matter  have  been  excluded  for  the

consideration on interim bails. If the Under Trial Prisioner has



three or more cases pending against him then his case shall

not be considered for the grant of interim bails. In the present

case,  five  other  cases  are  pending  against  the

applicant/accused. Meaning thereby,  the present case of  the

accused/ applicant falls under the category of exclusion, as per

the guidelines of Hon'ble High Court of Delhi dated 04.05.2021

and 11.05.2021, which states that if three or more cases are

pending against the under trial prisioner, then his case cannot

be considered for grant of interim relief.  

The  allegations  against  the  accused  are  grave  and

serious  in  nature.  Considering  the  facts  of  the  case  and

seriousness of the allegations against the accused, no ground

is made out for grant of interim bail to the accused. Hence, the

present application is dismissed.  

Copy of the order be given dasti as prayed for.  Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.06.2021



FIR No.185/2018
PS Alipur
U/s 279/304 A IPC
State Vs. Ajay

30.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an application for  release of  RC of  the vehicle

bearing no. DL-8C AR 2481 moved by the applicant/registered

owner. 

It is submitted by the Ld. Counsel for the applicant that

the abovesaid vehicle of the applicant has been seized by the

Railway Department and applicant has to show the RC of the

vehicle in the Railway Department.

Perusal of record reveals that the abovesaid RC cannot

be released to the applicant as same is required in the present

case. However, robkar be issued to the applicant, as per rules. 

Ahlmad is directed to issue robkar for the abovesaid RC,

as per rules.

Application stands disposed off accordingly.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/30.06.2021


